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NET METERING FOR SOLAR ROOF TOP PROJECTS 

2370.  SHRI SUSHIL KUMAR MODI: 

Will the Minister of POWER 

be pleased to state: 

(a) whether it is a fact that Government has notified allowing net metering only for solar

rooftop projects with capacity lower than 10 kw and for above it will be gross metering;

(b) whether it is also a fact that it will effect those MSME sector who have installed higher

capacity (more than 10kw) as it will affect the saving of small units and individuals; and

(c) if so, the steps Government will take to give relief to the MSME above 10 kw installed

capacity?

A N S W E R 

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR POWER, NEW & 

RENEWABLE ENERGY AND THE MINISTER OF STATE FOR SKILL DEVELOPMENT & 

ENTREPRENEURSHIP 

( SHRI  R.K. SINGH ) 

(a) to (c) :  The Central Government has notified the Electricity (Rights of Consumers) Rules, 

2020 on 31st December, 2020.  Rule 11(4) of these Rules provides that “The regulations on Grid 

Interactive Roof top Solar PV system and its related matters shall provide for net metering for 

loads up to ten kW and for gross metering for loads above ten kW.” 

Representations have been received from various stakeholders under MSME sector 

for carrying out amendments in the provisions related to Roof top Solar PV system.  These 

representations have been examined and it has been decided to carry out amendments in these 

Rules.  The amendments will be made in the Electricity (Rights of Consumers) Rules, 2020 after 

following the laid down procedure. 
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